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Mr. C.B. Sha‘ma Couwsel for applicant.
Mr. N.C. Goyal, Counsel for respondents.

Heard learned counsel for the parties.

For the reasons dictated separately, the OA is disposed
of . '
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IN THF CENTRAL ADMINISTRA"'IVt: TRIBUNAL
JAIPUR BE\!CH '

. Ja:pur this the 28" day of ‘anuarv 2009

ORIGINAL APPLICATION NO. 100/2007

CORAM: R
Ho\i BLE MR. B.L. 'KHATRI, ADMINISTRATIVE MEMBER

Nek Ram Verma son of Shrl Nand Kishore’ aged about 52 vyears,

~.resident of Chandra Ghata, Behind Mahawaton Ki Masjid, Ward No. 31,
Kota and presently working as Office Superintendent Grade I, Wagon
Repair Shop under Chief Woa.\s Manager, We:t Cen tral Railway, Kota

Dlvmon Kota.

W GAPPLICANT
(By Advocate: Mr. C.B. Sharma)
\/ERS‘US»
R 1. ‘Umon of India through General Manager, West Central Zone "

- West Central Railway, Jabalpur (MP).

2. ' Chief Personnel Officer, West Central Railway, West Central

-~ Zone, labalpur (MP).

3. Chief Works Manager, Wagon Reoalr Shoo West Central :
Raitway, Kota Division, Kota

..RESPONDENTS

 (By Advocate: Mr. N.C. Goval)

ORDER {ORALY

PER HOMBLE MR, B.i. Km{"‘mz

_ Thls OA has been ﬂled urider Section 19- of the Admlmstratxve
Trlbunats Act 1985 against the letter dated 14,08.2006 (Annexure

A/1) vide which the applicant has been informed ~by respondent ne. 3

that after reviewing the work for the year 2005-2006 by the

competent authority grading of average has been given. This average

- entry in the ACR was commuhicated vici'e letter dated 05.10.2005

(Amexure A/2). By way of this DA the anohcant has Draved for the -

‘oiiowma relaefs -
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(i) That the respondents be directed to. expunge adverse

" remarks communicated to the applicant with the letter

- dated 14.08.2006 and 05.10.2005 (Annexure A/l and A/Z)
-+ with all consequential benefits

(i), © That the respondents may be further directed to expunge
-~ adverse remarks for the year 2003-2004 by quashing
letter dated 17.03.2005 (Annexure A/7) and letter dated
16.09.2004 (Anne =~ xure A/5) with all consequential
benefits. ‘ ‘

(i)  Any other order/direction or relief 'may be granfed in -
* favour of the applicant which may be deemed just and
. broper under the facts and circumstances of this case.

(iv) That the costs of this application may be awarded.”

2. Brief facts of this case are that the a_bplicant" was initially

appointed -as Senior Clerk duly selected throu;qh?ﬁzailway Recruitment
Board on 03.10.1985 and further became Head Clerk in the year 1995
end Office Super'int_endent‘Grade IT in the year 2000 and further Office -
Superinténdent Grade I In the scale of Rs. 6500-10500 on 18.12.2002
and since then continuously holding the post of Office Supermtendent

Grade I to the entire satisfaction of the respondents

3. The applicant represented against the adverse = marks
communicated vide letter dated 16.09.2004 for the year 2003-2004
ending upto 31.03.2004 and - without due consideration of

reoresewtvat‘ion of the aooﬁcant -respondent -no"3 informed the

~applicant that comnetent author:tv stand good the adverse remarks

vide Ietter dated 17.03. 2005 (Annexure A/7) The applicant was

further commumcated sumllar “emarks vide letter dated 05.10.2005

(Annexure A/Z) aaamst which appucant also represented on-
‘08 11. 2005 (Anrexure A/8\ and without due consideration of the
_rep,esentatlon of the appi.cant, respondent no. 3 informed vide letter -
-~ dated 14. 08 2008 (Annexure A/l) that corneef:ent author'itv took

decision to stand aood the adverse marks as commumca.ed to the

aoohcant

e 4. After he_aring the rival contentions of both fhe.par_ties, 1 find that

respondent no. '3 had not consideration the representation of the
appiican‘t.idated 0_8’.11.2005' {Annexure A/8). Accordingly, Respondent

o



~'to costs.
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" no. 3 s herebv dlrected to pass a reasoned & sneakmg order after

cons:dermg all “the oomts raised by - the apolicant throuah this

_renrasentatlow within a perlod of two months from the date of recetpt

f
I

of a copv of this order

. 5. Wztlh thése observations;the OA is dispoéed of with no order as
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MEMBER (A)



